IN  THE CENTRAL ADMINISTRATIVE TRILBUNAL

PRINCIP AL BENCH
NEW DELHI.

0.A: No. 2101/96
Neu Delhi this the 18th day of Septembsr, 1997,

Hon'ble Smt.Lazkchmi Swaminathan, Member (3)
Hon'ble Shri R,K,phooja, Member (a) . ;

Shri Pran Nath

s/o Sshri Telu Ram

Ex-5ub Inspector, Delhi Police,
R/0 5, Ashoka Polic e Lines,
Chanakya Puri, Ney Delhi,

’ 2a 0 RDpliCant
(By Advocate Shri AR.K,Bshera )

VSo
‘Union of India through

Te The Secretary, ~
Ministry of Homs Affairs,

New Delhi-110001%
2, Lt,Governor of Oelhi,
Raj Niwas, Celhi-6

3. Commissicner of Police,
Delhi Police Headguarters, .
I.P.Estate, Neuw Delhi=2

T

(By Advocate Shri Raj Singh J +++ Respondents

0O RD ER (ORAL) a

(Hon'ble Smt,Lakshmi Suaminathan, Member (J)

The applicant is aggrieved by the gprder.
passed by the respondent dated 4,9.95 dismiseing him
from service.'This order has been passed after holding
disciplinéry procéedtngs under Section 21 of the Delhi
Police Act.,1978, The applic ant has filed an appeal
on 22.5,95 against ths dismissal order, under Section

23 of the Oelhi Police act which has been addresseq_to
' The :
Respondent 3 i.e,;Commissioner of Police, from the

recofds, it is sesn: that this appzal is still pending,

. -\A

O.A. has been filzd on 27,9.96 i.e. nearly after 1 ysar

date of
and 4 months From the/aspeal Filed to the Commissiocner

oF'PoliCe.
e - After hearing the learnsd

partias,‘théy agree that this 0,4, Mmay be disepos

gdof by
97 9iving a dirsction to Respondent 3 to disposs of thg
pending app8al gas expadltlously as posslbla. It'is |

counsel for bgoth the
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also noted that by the Tribunal's order dated 3p, 10 1996
the action taken by the PGSpcndentS to evict the applicant

ftom the police quarter by latter dated 18,9,96 and 19.,9,96

has been stayed till further orders, Shri a,.x, Behra,laalned

counsel has submitted that since the appeal is pendlng, a

/

furter direction may be given to the res ndents that while
dlsp031ng of the appeal the grounds take . by the appllCant
in the Qg may also be taken 1nto consld~rét10n. If this is
-allowed, he undertakes to give j Copy of ths Qgga and/:2§oinder

to Respondent No,3 for his consideration immediately,
3, In viey of the above, this Qp is disposed of ith

the follouwing directionsse
Respondent No,2 is difected to dispose of the appeal
filed by the appllCant dated 22-5.95 in accordancé
with lay within 4 period of tyo months from the date
oF Feceipt of g copy of this order, Hg shall algg" —~
take into accqunt the grounds taken by the ‘applicant

in this application, as part of the appeal., In vigy l

of the fact that there has bsen inordinats delay on |

~
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-the part of the respondents in disposing the appeal,
We deem it proper that the 1nter1m order dated 3,10,96

shall Continue, till the disposal of the appsal by T

- Respondent Noe 3,

O0.A. disposed of 2s above, No grder as to costsg,
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(R.Kfnho } : (Smt, Lakshmi Swaminathan )
er (a) _ . Member (3)
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